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Prabhat Kumar Singh, ]
Heard counsel for the petitioner and the respondents.

This writ petition has been filed by the petitioner for issuance of a writ in the
nature of Mandamus directing and commanding the respondent authorities to fix
the pension of the petitioner, on the last pay-drawn by him at the time of
retirement (28.02.2017) and pay the difference of all amounts on that scale (Rs.
5500-9000) and retired at the scale of RS. 24880.00, such as, gratuity, leave
encashment etc. which is paid on the basis of wrong fixation of pay and/or pass
any appropriate order/orders. In paragraph 7 of the writ petition, he submits that
he has also filed representation before the Superintendent of Police, Buxar on
2.5.2018 (annexure 3 to the writ petition) but the same has not been disposed
of. It is also the prayer of the petitioner that his representation may be disposed
of by the authorities in light of annexure 6, which is a letter dated 8.1.2015,
issued under the signature of the Secretary (Finance) to the Accountant General
(A & E), Bihar.

Counter affidavit has been filed on behalf of respondent no. 5.

In view of the aforesaid facts and circumstances, the petitioner is directed to file
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a comprehensive representation before the respondent no. 5 within a period of
three months from the date of receipt of this order. In the event such
representation is filed, respondent no.5 would dispose of the same in light of
Annexure-6 by speaking order within three months thereof.

It is made clear that if any admitted dues is found to be paid to the petitioner,
the same shall be paid within the said period.

With the aforesaid direction, the writ petition is disposed of.
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